
644 of 2010 

P.S. Mohanty. Applicant 
Vs 

NALCO...... ..Respondcnts 

Order dated: 22.12.2010 

COR AM: 
HLi* tbg 
Hon 	.PatnakJ4emberW 

Heard Sri. J.K.Khuntia, Ld. Counsel for the 

applicant and Sri BN,Rath Ld. Counsel appearing for the 

N ALCO and also perused the materials placed on record. 

The apphcain, after an enquiry, has been 

imposed with a penalty of reduchon to lower grade with 

immediate effect. 1.4. Counsel for the applicant submits that 

though he has preferred an appeal vide Annexure-A/5 on. 

07.12.2004 before the Director (P&A), NALCO, 

Bh.ubaneswar (Respondent No.2), the same is still pending. 

The limited prayer of the applicant in this 

01 

Original Application is to direct the Respondent No.2 to 

dispose of the appeal dated 07. .12 .20tM. 

Mr. Rath, Ld.. Counsel for the NALCO submits 

that Respondent No.2 is not the appropriate authority to 

consider the appeal of the apphcant 



Counsel. for the parties, without going into the merits of the 

case we direct the applicant to file a fresh apl)eal before the 

appropriate authority within two weeks from to&friy. And if 

such an appeal is filed before the appropriate authoiity, the 

authority is directed to consider the appeai and pass a 

reasoned order within two months thereafter. 

With the above observation and direction, the 

0. A. is disposed of. 

7. 	Send copy of this order to the Respondents/and fr- 

free copies of this order be given to the Ld. Counsel for the 

paitles 
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